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†[ ITransliteration in Arabic Script 

 

REFERENCE 

Re. Police Firing at Hubli, 
Karnataka on 15Th August 1994 

 

"The Centre is monitoring the situation in 
Hubli and has asked the Karnataka 
Government to ensure that there is no 
escalation in violence." 
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†[ ]Translateration in Arabic Script  

"They are trying to 
create tension and hatred among the people. 
They have gone there with a simister design, 
to spread communal disharmony in the South." 

There was absolutely no violence.

"The question led to a wide-spread 
protest from the Congress Members who 
were on their feet and said that though the 
tri-colour could be hoisted anywhere, the 
BJP was deliberately choosing disputed 
sites." 
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†[ ]Transliteralion in Arabic Script 
 

 

JATRA. whatever it means

"They are trying to create tension and 
hatred among the people. They have gone 
there with a sinister design, to spread 
communal disharmony in the South." 
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†[ ]Transliteration in Arabic Script 

SHRI B.K. HARIPRASAD: Mr. Sikander 
Bakht is misleading the House, Madam. It is 
very unfortunate. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I will 
permit you. ... (Interruptions)... 

 

THE DEPUTY CHAIRMAN: Let him 
finish. Let Mr. Sikander Bakht complete his 
speech. Other people also want to speak. Mr. 
Jaipal Reddy also wants to say something. 
There are other people who want to speak... 
(Interruptions)... I would not permit it... 
(Interruptions)... Please let Mr. Sikander 
Bakht finish his speech. 

When did they start 
hoisting the flag there? Prior to 1992, the 
people of Anjuman-e-Islam were hoisting the 
flag there. But these people are trying to 
politicise (Interruptions). 
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SHRI B.K. HARIPRASAD: Madam, he 
is misleading the House ... (Interruptions)... 

SHRI S. JAIPAL REDDY (Andhra 
■Pradesh): My request is, let Win complete. 
We shall all make our submissions. Let me 
complete. ... (Interruptions)... Let him 
complete. ... (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Hanumantha Rao, I will permit you. Let him 
finish. But he should finish fast because 

"The Bhartiya Janata Party had already 
decided to drop the idea of storming the 
Idgah Maidan at 11 a.m.". 
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THE DEPUTY CHAIRMAN: Please. 
Chairman Saheb has permitted him and I am 
allowing him ...{Interruptions}.... Please. He 
has been permitted ...(Interruptions).... 
Chairman Saheb has given the permission to 
him and 1 am allowing \nm...(Interruptions)... 

SHRI SIKANDER BAKHT: We were at 
the receiving end in our action 
...(Interruptions)... 

 

†[ Transliteration in Arabic Script 
 

"Suddenly without any warning, shots 
were fired in the air and the bewildered 
crowd ran helter-skelter.". 

The Police officers who were trying to 
pacify the crowd told them clearly that the 
police had made a mistaken firing... 
(Interruptions)... 

SHRI B.K. HARIPRASAD: Madam, he is 
misleading the House. Please allow me to speak. 

THE DEPUTY CHAIRMAN: I will permit 
you, O.K. Let him finish. 

Several police officers, including a Circle 
Inspector and a senior Traffic Officer said that 
the firing was a terrible mistake and the crowd 
would have been handled with patience. It was 
not a violent crowd. Even then they did not, 
in spite of all the provocations of firing, break 
into any violence. 
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Dyer was let loose on the innocent people. A 
Dyer was let loose on the 

innocent people. 
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THE DEPUTY CHAIRMAN: Just one 

minute... (Interruptions)... I am in the Chair. I 
have a right to listen to the leader of party. So, 
do not disturb him. Let me listen to him and I 
will dispose it of ... (Interruptions)... 

SHRI S. JAIPAL REDDY: We have our 
own very strong viewpoints which are totally 
at variance with those of the Leader of the 
Opposition. The Leader of the Opposition has 
referred to a matter in great detail and we 
should also be permitted to speak so that the 
subject which he raised is fully dealt with. 
Therefore, may I begin, Madam? 

THE DEPUTY CHAIRMAN: Let me tell 
you one thing. Just one minute please. 
...(Interruptions)... The Chairman has 
permitted Sikandar Bakhtji, Prof. Vijay Kumar 
Malhotra and Shri Raghavji. Three names have 
been cleared by the Chairman ... 
(Interruptions)... 

SHRI S. JAIPAL REDDY: Zero Hour 
mention ...(Interruptions)... Please hear 
me...(Interruptions)... It is not an ordinary Zero 
Hour mention. The Leader of the 
Opposition...(Interruptions)... So far took more 
than half-an-hour. I did not object. I wanted to 
hear him. I have got great respect for him. I 
wanted to hear. The matter was not dealt with 
in the nature of a brief Zero Hour mention. He 
dealt with it in depth, in extenso. Therefore, it 
should be given a different treatment. 
Therefore, I suggest that you permit me to 
speak. Let Vijay Kumar Malbotraji and 
Raghavji also join at a later stage ... 
(Interruptions)... 

A- Dyer was let loose on the innocent people. 

A Dyer was let loose on the innocent people. 
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SHRI S.S. AHLUWALIA (Bihar): Why 
at a later stage?... (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Malhotra made a suggestion that there is no 
need to be agitated. If you do not oblige, okay, 
both of you speak. I will permit Mr. Jaipal 
Reddy and others because I have got many 
requests and ... (Interruptions).... 

The Members want to say, Mr. 
Hanumanthappa wants to say... (Interruption^ 

SHRI S. JAIPAL REDDY: Madam, you 
may kindly give a ruling. This matter needs 
to be addressed to by all sides of the House. 
(Interruptions) 

SHRI KRISHNAN LAL SHARMA 
(Himachal Pradesh): Madam, if you are 
allowing a discussion, then it is another 
thing... 

SHRI S. JAIPAL REDDY: It is a kind of 
discussion. 

THE DEPUTY CHAIRMAN: I leave it 
entirely to the House. 

SHRI S. JAIPAL REDDY: Madam, I am 
submitting to you that the sense of the House 
demand that this be given a shape of 
discussion. (Interruptions) 

THE DEPUTY CHAIRMAN: I take the 
sense of the House. If the House so agrees, I 
will permit. For me, there is no problem. 

SHRI S. JAIPAL REDDY: From my 
party... (Interruptions) 

THE DEPUTY CHAIRMAN: Let Mr. 
Malhotra and Raghavji speak, then you can 
speak. 

 
because if you are going to have other 
Members, then it will be difficult. 
(Interruptions) It is not a discussion. But if 
the House... 

PROF. VIJAY KUMAR MALHOTRA: I 
have written to the Chairman. I have given 
my name. The Chairman has permitted. The 
Members who have not given their names... 
(Interruptions) 

SHRI VIREN J. SHAH (Maharashtra): It 
is a Special Mention. Now it is becoming a 
discussion. From my Party also, we would 
like to speak. 

THE DEPUTY CHAIRMAN: Mr. Viren 
Shah, it was not a discussion. But because 
Mr. Sikander Bakht said that it is a seriou* 
matter, I permitted him almost more than half 

an hour, about 45 minutes. But never in the 
Zero Hour is any person allowed 45 minutes. 
And that is what Mr. Jaipal Reddy has 
mentioned. If the House so agrees... 

PROF. VIJAY KUMAR MALHOTRA: 
He would have finished in 15 minutes.. 

THE DEPUTY CHAIRMAN: If the 
House so agrees to speak on the subject, it is 
the House which is supreme. I agree with 
whatever the House says. (Interruptions) Now, 
let us not waste time. (Interruptions) Mr. 
Sanadi,I will permit you. (Interruptions) 

 
THE DEPUTY CHAIRMAN: Mr. 

Sanadi, let him finish. When time comes, I 
will permit you. 

SHRI H. HANUMANTHAPPA 
(Kamataka): Madam, my submission is that 
the real facts from the area, from the State 
should go on record. Many of our friends who 
have not seen the area or know the topography 
cannot explain the facts. Without unnecessarily 
depending upon the press reports and without 
harping upon the reports, let the real facts 
come on record. Then what the Members want 
to say, many of the things they themselves 
may withdraw, just like Sikandar Bakhtji. He 
said, "public place'. Immediately he withdrew 
because it was not a public place. 
(Interruptions) Let these facts go on record. If 
some of these facts go on record, many of our 
friends may not like to add anything at all. 
This is what is required. (Interruptions) 

SHRI S. JAIPAL REDDY: Goby parties. 
THE DEPUTY CHAIRMAN: I leave it 

to the House. Whatever they want, I will agree 
to it. 

SHRI S. JAIPAL REDDY: The BJP has 
already taken so much time. Let me speak from 
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my party. After all, it was not treated as a 
Zero Hour mention. 

 
THE DEPUTY CHAIRMAN: I have 

always allowed you to speak. Don't say that. 
(Interruption!;) I leave it to the House. I am 
not taking any responsibility. Let the House 
decide. It is fine. (Interruptions) Let Mr. 
Malhotra speak, please. (Interruptions) 

SHRI S. JAIPAL REDDY: I propose that 
the matter be discussed in the form of a... 
(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy, let him speak first. Afterwards, you 
can speak. (Interruptions) 

SHRI SIKANDER BAKHT: In response 
to Mr. Jaipal Reddy's request, I would say 
that this matter can be discussed in the form 
of a half-an-hour discussion. We can discuss 
it. We can have a regular discussion. Fine. 
Any day you like. (Interruptions) 

SHRI S. JAIPAL REDDY: Madam, the 
Leader of the Opposition took forty-five 
minutes. It has already become a discussion. 
Let this be continued. (Interruptions) Permit 
me. Madam. (Interruptions) 

think the matter is serious, please allow Mr. 
Malhotra to speak. (Interruptions) Order, 
please. (Interruptions) 

SHRI    K.     R.    JAYADEVAPPA 
(Karnataka): Madam, one minute, please. 

THE DEPUTY CHAIRMAN: I am not 
allowing anybody. Not even one minute, 
please. 1 have to keep the House in order. 
Please. (Interruptions) I will permit 
accordingly. Mr. Malhotra, please be brief 
because Sikander Bakhtji had spoken enough. 

SHRI K. R. JAYADEVAPPA: Madam, 
since the matter relates to Kamataka, more 
opportunity should be given to the Members 
from Karnataka. 

THE DEPUTY CHAIRMAN: Okay, I 
would. Your request is considered by the 
Chair. I will abide by it, but please sit down 
now

and allow Mr. Malhotra to speak. 

THE DEPUTY CHAIRMAN: It is the 
Chairman who had permitted him. Why are 
you asking me? I do not understand. The 
Chairman had permitted these three Members. 
How can I question the Chairman's 
permission? If you do, you can go. Okay. I 
cannot. I have to work under the directions of 
the hon. Chairman. 

 
THE DEPUTY CHAIRMAN: Mr. 

Ahluwalia, after they speak, you would have 
the opportunity to reply to whatever they have 

THE DEPUTY CHAIRMAN: Let Mr. 
Malhotra speak, please. (Interruptions) If you 
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said. But please sid down and allow Mr. 
Malhotra, who has been given permission, to 
speak. May I request you to sit down? 

 

is totally unfair... (Interruptions)

THE DEPUTY CHAIRMAN: 1 have no 
ruling on this, please. Whatever you want to 
say, when 1 permit you, you can say... 
(Interruptions) .. 1 will permit you and you 
can speak, but not 
now...(Interruptions)...Listen to him, now, 
and answer, if you want to, when you speak. 

SHRI S. S. AHLUWALIA: He should 
withdraw the words.... (Interruptions) 

THE DEPUTY CHAIRMAN: Please. 
...(Interruptions) Go back. Go back. Go back 
to your seats...(Interruptions) 

Keep quiet. 
If he withdraws it, fine. If he does not 

withdraw it, I will expunge it. I will look at 
the record. I will look into the record. I will 
look into the record... (Interruptions) 

I will look into the record and see it... 
(Interruptions) 

SHRI SIKANDER BAKHT: They cannot 
dictate. We are not going to take it... 
(Interruptions) 

*Expunged as ordered by the Chair.

SHRI V NARAYANASAMY (Pon-
dicherry): Madam, they are preaching 
religious fundamentalism in this country ... 
(Interruptions) 

SHRI V. NARAYANASAMY: These 
people are preaching religious fundamentalism 
inside Parliament and outside Parliament. This 
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Mathur Saheb, please sit down. Please sit 

down. 
Mathur Saheb, nothing is going on 

record... (Interruptions) 
Just one minute. Just one minute, please... 

(Interruptions) 
Mr. Narayanasamy, please. 
I will look into the record and see.. 
SHRI SIKANDER BAKHT: What? 
THE DEPUTY CHAIRMAN: I will look 

into the record and see whatever has been 
written. I say, I will look into the record and 
see what has gone on record. 1 will check it up 
myself. If it hurts the sentiments of people... 

SHRI SIKANDER BAKHT: What 
sentiments?... (Interruptions) 

THE DEPUTY CHAIRMAN: I do not 
know. I do not know. I say, I will look at it. 

 I say, "You sit down." 
Pleasesit down ...(Interruptions)  

 
Nothing is going on record ...(Interrup-

tions) 
Until and unless I see the record, I will not 

say anything. I will look into the record, and I 
will give my ruling. I will have to see the 
record. 

Mr. Sikander Bakht, please abide by the 
ruling of the Chair. Please... (Interruptions). 

I    will    look    into    the    record, please... 
(Interruptions)  ... 
(Interruptions) 

Please sit down... (Interruptions)  

 Please sit down. Please sit 
down. Please keep quiet. 

I, as the presiding officer presiding in this 
House, have a right. It is not the first time. 
Many times I have seen the record. Until and 
unless I see the record. I will not give my ruling 
now. 

I request the Member to confine himself to 
what happened at Hubli and not to go around 
here and there... (Interruptions) Mr. Sikander   
Bakht,   one   minute  please. 

(Interruptions) Mr. Sikander Bakht, Chairman 
Sahib ...(Interruptions) 

SHRI VIREN J. SHAH: Madam, I would 
make one submission. 

THE DEPUTY CHAIRMAN: Chairman 
Sahib has given a limited permission to raise 
the issue on Hubli and I will permit that. 

SHRI VIREN J. SHAH: One sentence, 
please. Is it not a fact that in the Central 
Assembly when Gen. Dyer... (Interruptions) 

SHRI V. NARAYANASAMY: You know 
that. You know the history. Don't forget it, 
Mr. Sikander Bakht. (Interruptions) 

SHRI S. JAIPAL REDDY: Madam, the 
Member should not compare the Rajya Sabha 
to that House. (Interruptions) He has no 
respect for this House. (Interruptions) 

SHRI JAGDISH PRASAD MATHUR: 
We have every right to ... (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Shah, 
please sit down. 

SHRI S. JAIPAL REDDY: Madam, they 
have no right to insult this House. 

THE DEPUTY CHAIRMAN: Please sit 
down. I have already said that I will look into 
the record. It should keep your tempers cool. 
But I suggest and I am telling you again that 
the Chairman has given a limited permission 
to raise the question of Hubli. Please raise it 
and don't go to other issues. I am not 
permitting that. 
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They are repeating the same history. You 
are setting the same history yourself. 
(Interruptions) 

THE DEPUTY CHAIRMAN: You have 
raised the two points now. Please sit down. 
(Interruptions) Please sit down. 

SHRI S. K. T. RAMACHANDRAN 
(Tamil Nadu): Madam, we cannot understand 
what he is speaking. This earphone is not 
working. (Interruptions) 

SHRI S. K. T. RAMACHANDRAN: We 
know your intentions. You have proposed 
yourselves. Your intention is to destroy the 
unity of the country. You want to destroy the 
integrity of the country. (Interruptions) 

SHRI S. K. T. RAMACHANDRAN: 
Madam... (Interruptions)... 

THE DEPUTY CHAIRMAN: I will allow 
you. Please sit down. 

THE DEPUTY CHAIRMAN: What has 
happened to the mike system? 
...(Interruptions)... Let me find out what the 
problem of the mike is. There is some 
problem. THE    DEPUTY    CHAIRMAN:    I 

understood. 

SHRI VIREN J. SHAH: What is the 
problem in listening to the history?... 
(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: I 
will take only two minutes. 

PROF. VIJAY KUMAR MALHOTRA: I 
have not even started. I will take five 
minutes. 

THE DEPUTY CHAIRMAN: I have 
other Members who want to speak. 

SHRI V. NARAYANASAMY: Madam, 
you have already given your ruling that he 
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SHRI S. JAIPAL REDDY: I am in favour 
of dispensing with the lunch-hour. 
(Interruption)- 

THE DEPUTY CHAIRMAN: I would 
take the sense of the House. If the House so 
agrees, I agree. I am not taking any 
responsibility. I am only leaving it to 
Members. ...(Interruptions). Mathur Saheb 
many a time (Interruptions). Let me not quote 
what happened in the past. What we have done 
for the Zero Hour, what we have done for a 
Special Mention and what we have done for 

 

should confine himself to the Hubli incident. 
But he is going round the world. 

SHRI S.K.T. RAMACHANDRAN: 
Madam.... (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Ramachandran, please sit down. I said, "no." 
Not even once. 

THE DEPUTY CHAIRMAN: Now it is 
over. (Interruptions). Order, please. Let there 
be order in the House. I have to adjourn the 
House for lunch. (Interruptions). 

THE DEPUTY CHARIMAN: Please keep 
quiet. At 1.30 p.m. I have to adjourn the 
House for lunch. If the House so agrees, we 
will dispense with the lunch-hour. Okay? 
(Interruptions). 

SHRI MADAN BHATIA (Nominated): 
You are responsible for it. 

SHRI S. JAIPAL REDDY: I am for 
dispensing with the lunch-hour. Because this 
discussion has started, the,whole discussion 
must be completed before the House adjourns. 
(Interruptions) 

SHRI SIKANDER BAKHT: We are not 
in favour of that. 
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clarifications on a statement, I have got the 
whole record with me. If the House so 
agrees—the House is supreme—my views have 
no meaning. If the House so agrees, I will 
abide by it. If the House does not want to go 
for lunch...(Interruption). You may not want 
it. (Interruptions). 

SHRI SIKANDER BAKHT: I have a right 
to say that I do not want. How can you stop 
me? 

THE DEPUTY CHAIRMAN: I am not 
stopping you. I did not even stop you when 
you said whatever you wanted. I cannot stop 
you from saying that you do not want the 
lunch-hour. But if the majority in the House is 
for not having the lunch-hour, you cannot stop 
them also. (Interruptions) 

SHRI S. JAIPAL REDDY: Madam, are you 
permitting me as a Member? 

 

Do not try to create any unpleasantness 
in the House. Sit down. Mr. Raghavji. 
(Interruption). It is not going on record. 

SHRI JAGDISH PRASAD MATHUR: * 

THE DEPUTY CHAIRMAN: It is not 
going on record (Interruption). My ruling is 
that. Mr. Sikander Bakht made a special 
mention. It was the Zero Hour. He should not 
have spoken for 45 minutes. I allowed him. In 
the same "prakriya'', I am allowing Mr. 
Raghavji to speak. 

SHRI JAGDISH PRASAD MATHUR: * 

THE DEPUTY CHAIRMAN: Mathur 
Saheb, please sit down. If you do not allow 

him to speak, I will call somebody else to 
speak. (Interruption). Mathur Saheb, you are 
not allowing your own party Member to speak. 
Let him speak. 

  
*Not recorded. *Expunged as ordered by the choir. 
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THE DEPUTY CHAIRMAN: Now. let me 

call Jaipal Reddy Ji. 
SHRI S. JAIPAL REDDY: Mr Ahluwalia, you 

have had your say. Madam, in India, there is so 
much conflict and contention that anybody, 
who wishes well, with India should discover, 
expand and emphasise the areas of accord and the 
areas of concord. But, we are profoundly shocked 
and grieved to note that we have a party in this 
country which is hellbent on discovering, 
manufacturing areas... (Interruptions) 

SHRI S. JAIPAL REDDY: Please hear 
me...(Interruptions)... You please hear me first. 

 
SHRI V. NARAYANASAMY: It is very 

surprising to hear that the. BJP Flag is a 
National Flag! (Interruptions) 

SHRI S. JAIPA*L REDDY: I have a right to 
be heard... (Interruptions)... I have a right to be 
heard. I know if the BJP comes into power, it 
will not allow anybody to be heard... 
(Interruptions).... Even now when you are in the 
Opposition, you are not allowing me to speak. 
(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy did not disturb anybody. Please sit 
down... (Interruptions).. - 

SHRI S. JAIPAL REDDY: I would appeal to 
my BJP friends... (Interruptions)... I would appeal 
to my BJP friends, through the Leader of the 
Opposition, to hear me...(Interruptions)... I 
heard him for 45 minutes. I heard him for 45 
minutes. Now I 

would like to be heard...(Interruptions)... I 
heard him for 45 minutes. I would like to be 
beard. It is my personal appeal to the Leader of 
the Opposition. (Interruptions) 

†[ ]Tramliteration in Arabic Script 
 

THE DEPUTY CHAIRMAN: Mr. 
Affzal, please sit down...(Interruptions)... I do 
not want anybody to interrupt him. I allowed 
Sikander Bakht Saheb to speak without being 
interrupted. I do not want anybody to interrupt 
him. ... (Interruptions) 

SHRI S. JAIPAL REDDY: I would like to 
be heard. I was referring to an attempt, a 
conscious, sedulous attempt at discovering 
manufacturing and expanding the areas of 
disagreement, the areas of disharmony 
...(Interruptions)... 

SHRI JAGDISH PRASAD MATHUR: 
Yes,... (Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI 
(Tamil Nadu): Mathur Saheb, thank you for 
accepting it... (Interruptions)... 

SHRI S. JAIPAL REDDY: Madam, can we 
have a running debate?... (Interruptions)... Mr. J. 
P. Mathur who has no opportunity to shout at 
home, should not be allowed to shout at me?... 
(Interruptions)... 
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SHRI PRAMOD MAHAJAN 
(Maharashtra): Jaipal, nobody shouts at home. I 
think you are an exception ... (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Mathur, please listen to 
him... (Interruptions)... Now let us be serious... 
(Interruptions)... Mr. Afzal, please be serious. 

SHRI S. JAIPAL REDDY: Let me make 
one thing clear that I do not want to provoke 
any section of the House, including my BJP 
friends, but I must give expression to my 
feelings, feelings of agony, anguish, not of 
anger. You see, I can appreciate, welcome the 
love of BJP for National Flag, though I may 
consider it 'new-found love'. Yet the love for 
National Flag, though belated, is welcome. 

AN HON. MEMBER: Well said 
(Interruptions) 

SHRI NARAIN PRASAD GUPTA 
(Madhya Pradesh): * 

THE DEPUTY CHAIRMAN: Please sit 
down. You did not seek my permission. I am 
not permitting you. It is not going on record... 
(Interruptions) 

SHRI S. JAIPAL REDDY: I beg of you 
not to interrupt me. (Interruptions)... 

THE DEPUTY CHAIRMAN: All right. 
We appreciate. Let him finish. 
(Interruptions)... 

SHRI S. JAIPAL REDDY: I beg of you 
not to interrupt me. My point is this. Madam: 
National Flag is a thing of universal 
veneration. It is not only sacred but also 
sacrosanct. But, I can't but admire the rare 
political genius of the BJP which can convert 
the National Flag into a thing of controversy 
(Interruptions)...  

THE DEPUTY CHAIRMAN: Let him 
speak. (Interruptions)... 

SHRI S. JAIPAL REDDY: India is a vast 
country. (Interruptions)... 

 
THE DEPUTY CHAIRMAN: Yes, I 

allowed. I allowed Mr. Sikander Bakht for 45 

*Not recorded. 

minutes. (Interruptions)... Please see the 
record. I don't want to twist the facts in the 
House. (Interruptions)... Whatever is spoken 
in the House is recorded. (Interruptions)... The 
answer is there and everybody knows it. 
(Interruptions)... You confine your comments 
to yourself. (Interruptions) 

SHRI JANARDAN YADAV: * 

THE DEPUTY CHAIRMAN: No, I am 
not permitting. (Interruptions) 

SHRI JANARDAN YADAV: * 

THE DEPUTY CHAIRMAN: 1 am not 
permitting. (Interruptions)... I am not 
permitting. It is not going on record. 
(Interruptions)... Keep quiet, please. 
(Interruptions)... 

SHRI S. JAIPAL REDDY: India is a vast 
country which comprises millions of square 
kilometres. (Interruptions)... 

THE DEPUTY CHAIRMAN: Please be 
serious. (Interruptions)... I don't want any 
comment. Let him finish. (Interruptions)... No, 
it is all right. It may not be unparliamentary 
but it is uncalled for when a Member is 
speaking. Not only that, the Member is the 
leader of his party. It is very impolite to start 
shouting slogans in the House. (Interruptions)... 

SHRI S. JAIPAL REDDY: For the benefit 
of my friends, who are not hearing but 
speaking, I would like to repeat my sentence. 
India is a vast country which comprises 
millions of square kilometres of area. But we 
have a set of friends who would like to locate 
such a little, microscopic area where the 
National Flag also can spark off a 
conflagration, confrontation and hatred. 
(Interruptions)... 
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When I identify you, you 
can speak, not now. (Interruptions).  

SHRI S. JAIPAL REDDY: Madam, if  
 

†[]Transliteration in Arabic Script 

THE DEPUTY CHAIRMAN: Please sit 
down. (Interruptions). Mathurji, please sit 
down. (Interruptions). Please sit down 
(Interruptions). You people were away. Now, 
the Opposition has come back. There is a 
discussion on the subject which is hurting 
everybody. If Mr. Jaipal Reddy is saying 
something, listen to him. I am quiet sure he is 
not going to speak which you are going to like 
and you may not speak what he likes. But, 
democracy means that you should listen 
to him. If you dont want to ...... (Interruptions). 
If you didn' t want to listen to him, he offered 
to walk out ....... (Interruptions).  If you want 
him to walk out, let him walk 
out....(Interruptions). All right, then, you keep 
quiet.... (Interruptions). 

SHRI PRAMOD MAHAJAN. We are 
willing to listen.... (Interruptions). 

THE DEPUTY CHAIRMAN: I tell you, 
the most impolite thing is that when I am trying 
to say something, you people don't even listen 
to me. What can I expect from you? *Not 
recorded. 

 

they don't want to hear me, I will not speak. I 
will go out of the House. (Interruptions) 

THE DEPUTY CHAIRMAN: Nothing is 
going on record. Whatever is being said, is not 
going on record. Let nothing be recorded. 
(Interruptions) 

SHRI S. JAIPAL REDDY: Madam, if the 
Leader of the Opposition thinks that I should 
not speak, I will resume my seat. 
(Interruptions) If they think that I should not 
speak, I will not speak. (Interruptions) 

THE DEPUTY CHAIRMAN: Let Mr. 
Jaipal Reddy finish what ever he wants to say. 
(Interruptions) 
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SHRI S. JAIPAL REDDY: Madam, my 
good friend, Prof. Malhotra, was referring to the 
incidents of burning of the National flag 
in Punjab .........(Interruptions) .................    in 
Kashmir and also to the hoisting of the 
Pakistani flag in Kashmir. I do not know how 
these incidents can be compared with 
that......(Interruptions). 

THE DEPUTY CHAIRMAN: Order, 
order.... .(Interruptions). 

THE DEPUTY CHAIRMAN: All right, 
you are more intelligent when Mr. Jaipal 
Reddy. But, still, he is a Member and he has 
equal right to speak. 

SHRI S. JAIPAL REDDY: Madam, I do not 
know when our friends wanted themselves to be 
compared with those who wanted to hoist the 
Pakistani flag and who wanted to bum our 
national flag.... (Interruptions). 

SHRI SIKANDER BAKHT: He is talking 
about the inaction of the Government 
...(Interruptions). 

SHRI S. JAIPAL REDDY: I did not like 
the way ...(Interruptions). Please hear me. I 
did not like one word of Mr. Sikander Bakht, 
but I heard him. I did not like one formulation 
of Sikander Bakht, but I heard him. Even if 
he did not like my 
formulations........(Interruptions) ....... they may 
be perverse, they may be preposterous; I can 
supply you phraseology to describe my 
formulations. But the fact remains that I am 
entitled to my formulations. I am entitled to 
articulate my formulations. Madam, Mr. 
Sikander Bakht had a meeting with the Prime 
Minister. Whenever our BJP leaders do 
something, whether it is demolition of the 
Babri Masjid or something in Hubli, they 
always have a very interesting, significant and 
inscrutable meeting with the Prime Minister 
...(Interruptions). I do not know what 
transpired .... (Interruptions). 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 
GRIVANCES AND PENSIONS AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): Don't 
keep misleading the House.... (Interruptions). 

SHRI S. JAIPAL REDDY: I do not know 
what transpired between the Congress (I) 
Leader, Mr. P. V. Narasimha Rao, and the leader 
of the BJP, Mr. Sikander Bakht. A lot of things 
have transpired which have been beyond the 
ken of our knowledge and the ken of our 
comprehension. And thanks to the deft handling 
by the Congress (I), the BJP has been able to 
convert Hubli also a thing of controversy. The 
BJP must be grateful to the Congress (I). Why 
they are not, I do not understand. Now, they 
referred to those people who were killed in 
the firing. Our hearts go out in sympathy for the 
families of those who died, in whatever form... 
(Interruptions). 

SHRIMATI SUSHMA SWARAJ: They 
were killed. 

SHRI S. JAIPAL REDDY: Yes. But, what 
does one say of those who instigated the people to 
create such incidents? (Interruptions). 

SOME HON. MEMBERS: Dismiss 
Moily.... (Interruptions). 

SHRI S. JAIPAL REDDY: 15th of August is 
the most sacred day for India. On that day, we 
have flags to hoist in every house, in every 
place. So, where is the need for people to 
descend on a particular place to hoist a flag? 
Again, any place of worship, whether it is 
mandir or masjid, gurdwara or church... 
(Interruptions).... Please hear me. Every place 
of worship is sacred, even for me. Though 
because I am a non-believer I consider every 
place of worship scrosanct. So is the national 
flag. But, is there political genius in 
converting a place of worship and hoisting of 
our national flag into Objects of a 
controversy?..(Interruptions).... I would like to 
tell you that no party ...(Interruptions) 
...Please hear me. I would like to tell you ... 
(Interruptions)... I am not from Kamataka. I am 
not from Karnataka and I am not aware of the 
details. I am concerned... (Interruptions) ... I am 
concerned with the broad principle. 



283      Reference               [RAJYA SABHA] Re. Police Firing at Hubli Kamataka     284 

I would like to tell 
... (Interruptions) ... I would like to tell you 
with all the emphasis at my command... 

 
SHRI S. JAIPAL REDDY: 1 would like 

to tell you with all the emphasis at my 
command (Interruptions)... 

 
SHRI S. JAIPAL REDDY: I did not call it 

a place of worship. I would like to clarify 
that I did not call it a place of worship ............. 
(Interruptions) ....... 

THE DEPUTY CHAIRMAN: Let him 
finish. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL: The matter is in the Supreme 
Court.... (Interruptions).... 

SHRI S. JAIPAL REDDY: Madam, how 
can I speak? 

 
SHRI S. JAIPAL REDDY: I did not 

describe that as place of worship. I meant to 
say that place of worship and the national flag 

†[ ] Transliteration in Arabic Script. 

should be sacrosant to all of os and they should not 
be used for promoting hatred and for reaping 
electoral harvest. That is the point I am trying to 
say. What I am trying to say is that no party 
which shows... (Interruptions)... 

SYED SIBTEY RAZI: He is being 
interrupted on every sentence. It is the right of 
the hon. Member to say what he wants to say .... 
(Interruptions).... 

THE DEPUTY CHAIRMAN: Please sit 
down.... (Interruptions).... I am not permitting 
anything. Please sit down... (Interruptions)... 
Please sit down. I am sorry... 
(Interruptions)... I am very sorry I am trying 
to get the matter put on record. I want to have 
on record everybody's opinion, whoever's 
opinion it is. Now, at least have the courtesy. 
to let him speak. Then I have to call other 
people. This is not the way. Please ask your 
Members... (Interruptions)... You are the one 
member I have identified today, who has 
disturbed when I was on my legs 
... (Interruptions)... I am very 
sorry... (Interruptions)... 

SHRI S. JAIPAL REDDY: I don't want to 
speak further, Madam. I would like to... 
(Interruptions)... 

 
SHRI S. JAIPAL REDDY: Yes, I would 

like to conclude. I would like to appeal to BJP... 
(Interruptions).. .I would like to appeal to the BJP 
sincerely and fervently not to emphasise the 
areas of division. You are not only doing 
disservice to the country, you will be doing 
disservice to yourself as a party... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Hanumanthappa, please speak 
...(Interruptions)... Mr. Hanumanthappa ... 
(Interruptions)... 

 
THE DEPUTY CHAIRMAN: Please, 

order! Mr. Hanumanthappa 
... (Interruptions)... 

ONE MEMBER: Madam, let us have 
lunch hour now. 



285     Reference               [18 AUG. 1994]   Re. Police Firing at Hubli Karnataka     286 

 

 

 



287      Reference              [RAJYA SABHA]  Re .Police Firing at HubliKarnataka      288 

 
Every Member has mentioned that Moily 

should be dismissed because he has insulted 
the national flag. That is where 1 pick up the 
thread. Don't teach me how to sit in 
Parliament.   I   have   already   spent   4 
years ........(Interruptions) ........ Yes, I do not 
know how many of these people know the 
name of Surpur village, isur village, 
Vidurashwattha village, Tornur village and 
Gauramma

and Siddhamma. 
SHRI H. HANUMANTHAPPA: And 

such of those people who laid their lives for 
the nation in the nationl movement. 

.......(Interruptions) ........  

 
SHRI H. HNUMANTHAPPA: Please sit 

down, gentleman. 

THE DEPUTY CHAIRMAN: The whole 
troubled started with that 
gentleman ....... (Interruptions) ........  

SHRI H. HANUMANTHAPPA: Fine. 
fine, if Mr. K.L. Sharma's party has confined 
it only to Hubli, I will not traverse beyond 
Hubli. Let him stand up and put his hand on 
his chest and say. Mr. Sharma, please stand 
up and say you will not traverse beyond Hubli, 
and then I will confine myself to Hubli and 
Kamataka. Sitting in a glass-house don't throw 
stones........(Interruptions).... 

2.00 P.M. 
SHRI H. HANUMANTHAPPA: Madam, 

there is another irony today. We have been 
asked to learn patriotism from those people, 
The friends of those people, who did not even 
hesitate to kill Mahatma Gandhi, the Father 
of the Nation, who fought for our freedom 
who is the first among the freedom fighters 
.......(Interruptions) .......  

 
SHRI K.R. MALKANI (Delhi): I appeal to 

the Chair to ask the Member to withdraw his 
words and apologise to the House. 

THE DEPUTY CHAIRMAN: I will look at 
the record. I will see the record. Now, please 
keep quiet. 

 
SHRI H. HANUMANTHAPPA: if it does 

not apply to them why do they stand up? Let 
them keep quiet........ (Interruptions) 

SHRI K.R. MALKANI: Everytime he gets 
up, he talks like this. There is a 
limit ........ (Interruptions) ........I am addressing 
the Chair .......... (Interruptions) 

SYED SIBTEY RAZI: Madam, this is 
very unfair. The Member identified is on his 
legs. And he has a right to speak. 
....... (Interruptions). 

THE DEPUTY CHAIRMAN: Let him 
speak. 

SHRI H. HANUMANTHAPPA: Madam, 
hoisting the National Flag..........(Interruptions) 

 
SHRI H. HANUMANTHAPPA: Madam, 

even the people of Karnataka also respect the 
hoisting of the National Flag. And 
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we have hoised the National Flag in every 
nook and corner. But why should people come 
from Delhi and other places to hoist the 
National Flag as though the Kamataka people 
are not nationalists? (Interruptions) 

SYED SIBTEY RAZI: Madam, this is 
very unfair. We have tolerated enough. 1 
request the Leader of the Opposition to hold 
his Members. 

 
SYED SIBTEY RAZI: This is our right to 

speak. Everytime they are standing up. That is 
not fair. {Interruptions) 

SHRIMATI MARGARET ALVA: What 
is this? Why do so many Members stand up 
like that? (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Salim, 
will you please sit down? (Interruptions.) 
Please sit down and don't interrupt. 

 
[The Vice-Chairman (Shri V. 

Narayanasamy in the Chair] 

 

HE VICE-CHAIRMAN: Agarwalji, kindly 
don't interrupt the hon. Member. Kindly take 
your seat. You allow the hon. Member to 
make his point. You have already made your 
point. Kindly take your seat Allow the hon. 
Member to speak. 

THE H. HANUMANTHPPA: Sir, actually 
what provoked it is the publicity that it gained 
and the people coming from every nook and 
coener to Hubli in the name of hoisting the 
National Flag. What was the necessity? There 
are people in Hubli. They are patriots. They 
are the citizens of India. They know abut 
patriotism? They will hoist the National Flag. 
We never wanted Sikander Bakhtji to come all 
the way from Delhi to hoist the National Flag 
in Hubli. 

SHRI NARAIN PRASAD GUPTA : what 

waw wrong with that? (Interruptions) 

 
SHRI H. HANUMANTHAPPA : Before 

going further... 
SHRI SIKANDER BAKHT : Will you 

please yield for just a second? You probably 
did not hear me when I said that I had sent my 
people to the Anjuman-e-Islami people, 
reguseting them, "you hoist the Flag, we will 
keep away." 

SYED

SITBEY RAZI : Who are you? 

SYED SIBTEY RAZI : It is very sad. You 
are not permitting him to speak. 
...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
V.NARAYANASAMY): Mr. Sibtey Razi, 
kindly take your seat. ...(Interruptions)... 

 
† [ ]Translitcration in Arabic Script 
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† [ ]Transliteration in Arabic Script                               
* Expunged as ordered by the Chair 

SYED SIBTEY RAZI: I express my 
strong reservation against the statement made 
by Mr. Sikander Bakht. He must behave 
properly. He must behave befitting his position 
as the Leader of the Opposition. He must 
behave as an elderly Leader. He must behave 
as the senior leader of the House. He must 
behave properly as a Member of this dignified 
House .........(Interruptions) ........All of you do 
not know how to behave and how to speak in 
the House. 

 
DR. BIPLAB DASGUPTA (West 

Bengal): I would make an appeal to both sides 
of the House. Statements have been made by 
two B.J.P, friends. Some discussion has 
started. Now, may be, on each and every 
sentence, we may have objections to take. But 
please listen to what the others say. We would 
also like to have an opportunity to speak. 
.......(Interruptions) .......  

PROF. VIJAY KUMAR MALHOTRA: 
You were the persons who disturbed us. 

DR. BIPLB DASGUPTA: We kept guiet. 
.......(Interruptions) .......  

PROF. VIJAY KUMAR MALHOTRA: 
You were the persons. 
.......(Interruptions)  

DR. BIPLB DASGUPTA: Mr. Sikander 
Bakht took forty-five minutes. My appeal to all 
of you is, let us use the rest of the time in 

THE VICE-CHAIRMAN (SHRI 
V.NARAYANASAMY): Mr. Sibtey Razi, 
kindly take your seat. 

Kindly      take      your     seat. 
...... {interruptions)........ Let us conduct the 
proceedings   in   an   orderly   manner. 
...... (Interruptions) ........ 

SYED SIBTEY RAZI: Mr. Vice-
Chairman, Sir, I am very sorry that Mr. 
Sikander Bakht who occupies a very 
responsible position in this House as the leader 
of the Opposition says: "Don't say anything 
here: come outside What is the meaning of 
it?....... (Interruptions) ........How does he says 
that 
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such a way that we can finish this discussion at 
2.30. 

SHRI H. HANUMANTHAPPA: Mr. Vice-
Chairman, Sir, before going further, let me say 
that the B.J.P, having lost in the North wants to 
make a place in Karnataka. For that purpose, if 
they follow the same methods as they had done 
in the past, I think they are in for a greater 
disappointment. Let me say this beforegoing 
further. 

Sir, what happened? They objected. They 
said: "Why do you compare it with Ayodhya?". 
....... Interruptions........  

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Please do not interrupt 
the hon. Member when he is speaking. 

SHRI H. HANUMANTHAPPA: Mr. Vice-
Chairman, I would not speak anything 
unparliamentary. But I have got every right to 
say certain things which.may be unpalatable to 
my friends over there........(Interruptions)..... I 

am coming to Hubli. I am very much on Hubli. 
Don'tworry. 

SHRI H. HANUMANTHAPPA: I have 
everyright to say 

 
 

SHRI H. HANUMANTHAPPA: Sir, 
actually, what was Ayodhya? 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Sikander Bakhtji, 
kindly advise your Members not to 
interrupt ......... (Interruptions)........  

SHRI H. HANUMANTHAPPA: Sir, 
actually, the point is, it is a disputed area, and 
matters are in the court, in both the cases. 
Somebody asked, what is the relationship 
between Ayodhya and Hubli? Ayodhya was 

also a disputed place, the matter was in the 
court, there were two contesting parties, and 
that is the story. What is Hubli? It is the idgah 
maidan, socalled or whatever it is. It is a 
disputed area, the matter is in the court, and 
there are two contesting parties. Thai is what 
Mr. Jaipal Reddy has said. 

 
SHRI H. HANUMANTHAPPA. I am not 

prepared to answer any of your points. 

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, three BJP leaders spoke in a row. 
To the best of my knowledge, Sikander Bakhtiji 
spoke for 45 minutes, with minimum 
interference. 

SHRI SIKANDER BAKHT: Not 45 
minutes. 

SHRI S. JAIPAL REDDY: Forty or 30 
minutes, whatever it is, with minimum 
interference. After they spoke, every sentence 
uttered by anybody has been interferred with. Is 
this the way? 

 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): I request hon. 
members, let the proceedings be orderly. 
Everybody has to participate. Kindly 
cooperate with the Chair 

SHRI H. HANUMANTHAPPA: Sir, I 
was just narrating, just like Malhotraji was 
saying.two masalas. Actually, the story is, the 
idgah maidan is a disputed area. There are two 
contending parties and the matter is in the 
court. That is how I took the name of Mr. 
Jaipal Reddy. The ingenuity of these persons 
or people or friends is to find only such areas 
to step in and take one side. All right, you are a 
national party and you consider yourself as an 
alternative party. Fine! You have got every 
right to come up—we have no objection. But 
why do you take one side? you be an arbitrator, 
call both the parties and understand what the 
thing is. If you can settle it—if you are capable 
of it—be an arbitrator, be an elderly man, be a 
leader, be a national party, be a national 
leader, but don't take one side and act. That is 
where you come down in the esteem of the 
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public. This idgah maidan, as I told you, is a 
disputed area. There are contending parties. 
The matter has gone to the court, and it has 
become sensitive also, because two different 
communities are involved in this. It is a 
sensitive issue. Why do you badhkao, why do 
you instigate, why do you incite such things and 
why do you select only such areas? This is 
our objection. Mr. Jaipal Reddy raised it and I 
am also saying it. 

In Karnataka there are people—good 
people, intelligent people, people with 
experience and sacrifice—and they can settle 
this issue. After it has started, it was your first 
visit. Please remember, when you started your 
morcha from Kanyakumari to Kashmir, for 
hoisting the national flag at Srinagar, what 
happened. Now this has added fuel to the fire. 
Till you went there, it was only a disputed 
site. Interested parties were going before the 
court and fighting it out in the court. But you 
don't even respect the court. You filed some 
affidavit or something in the Supreme Court, 
and acted quite the reverse outside. And you 
want to give us lessons and sermons! This is 
the ugliest thing. You do not respect even the 
court. The matter is in the court. Even an 
ordinary villager who fights for a bit of land, 
when the matter goes to court, waits. He goes 
to the court with his affidavits and supporting 
documents etc. he will wait for the judgement 
of the court. Here the matter is in the court. 
There are contending parties. Unfortuntely, it 
has become a sensitive issue between the two 
communities. Why do you pick up only such 
areas? This is our question. You are adding 
the national flag to it, and you are painting 
Karnataka as if it is against the national flag 
and national interests and as if it is anti-
national. I am so sorry. 

Sikander Bakhtji asked, "How can 
anybody stop hoisting of the national flag at 
any public place on August 15?" Who has 
stopped you? First of all, this is not a public 
place. Why don't you understand this? At 
least, as Members of Parliament you should 
understand this. You are the law-makers. You 
can distinguish amongst a public place, a 
private place and a disputed place. Here is a 
disputed place. Once it becomes a disputed 
place between the contending parties, it ceases 

to be public place. It may be vacant and it 
may be available for every child to play on it, 
but, in legal sense, it ceases to be a public 
place. If our friends do not have this much of 
legal sense, I do not know what I should say. 

Taking this issue, you are saying that Mr. 
Moily and the Government of Karnataka are 
thwarting flag-hoisting at a public place and 
that it is an anti-national activity. We should 
be responsible when we are speaking in 
Parlaiment because the whole country is 
watching us, how responsible we are and what 
we are talking about. 

So, this is about the case of the idgah. Let 
them put their hands on their hearts. Is there 
an iota of justification in organising this and 
in bringing people from outside? Whether one 
is Sikander Bakhtji or Uma Bharati, whoever 
they may be, why should they go all the way 
to a disputed place to hoist the flag? 

If I say that this a only to boil your dal 
there, am I wrong? Am I wrong if I say that 
you have taken your dal to boil there? You 
have public places in your area. You are very 
much right. As an elected representative, you 
should be in your place to hoist the national 
flag on August 15 and to advice your people 
to be patriotic etc. etc. Do you have to go all 
the way from Delhi, Punjab, Assam, Madhya 
Pradesh and Rajasthan to Kamataka to give 
patriotic lessons to people there? No, we do 
not require them. That is why I gave the names 
of half-a-dozen people of Karnataka who 
sacrified everything for the nation, for the 
freedom of the country. We do not want them 
to give us lessons in patriotism. 

This is a disputed place. It is not a public 
place. The BJP has no right to interfere in it. 
It has no right to go there and to take one side 
there. It has no right to say, with the national 
flag in its hand, that it will hoist it there. This 
is number one. 

Actually, my heart goes out to all those 
people, innocent people who have been killed. 
In every movement and in every agitation, this 
is what happens. So, the responsibility lies 
with the leaders who start such movements, 
who start such agitations, who start such 
congregations. The leaders will escape. The 
organisers will escape. The connected people 
will escape, but innocent people will die. So, 
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here it is the responsibility of the political 
leaders or the agitators or the organisers, 
whoever they are. Only a person who is 
capable of containing the crowd, is fit to 
organise such things. Time and again you have 
proved your inability to contain the crowd. 

What has happened in Hubli is 
unfortunate, but, what are the reasons? I do 
not know how many of you know where the 
Idgah maidan is, where Desphande Nagar is, 
what connection is there between them, what 
the topography is and what the map is. if I am 
wrong, you correct me. Roads from 
Deshpande Nagar, by the side of the railway 
line there is Deshpande Nagar. A number of 
buses were stopped across the railway line. If I 
am wrong, I give a challenge to correct me. 
Buses came from all over from Bidar, from 
Gulbarga from Belgaum, from Bijapur, from 
Mysore, from Mandya, from Coorg bases 
came. Why did they come? Have they no 
business to hoist their own flags in their own 
places? Why were these people to come and 
where did they assembles? It was a curfew-
bound area. Did these leaders not know it? 
There they assembled. You bring the people 
from outside, throughout Kamataka, not only 
from Delhi and elsewhere and you congregate. 
What was their motive? What was in their 
hands? Javelins! Were they peaceful for Vijaya 
Utsav? I do not know. How javelins are 
connected to it? Are stones and javelins the 
things to be used for your Vijaya Utsav? What 
did you do with the javelins that you were 
having? There is a small lane from deshpande 
Nagar which leads directly to Idgah Maidan. 
A handful of police people were watching in 
that lane. When the crowd was more, all eyes 
set on them. And your javelins acted, your 
stones acted, on the police people just to clear 
that lane, injure the people and rush into the 
area. This is where provocation started. 
Otherwise there was no provocation. I 
certainly agree that the killing was not at Idgah 
Maidan at all, but at a road to Idgah Maidan. 
There are so many roads and the people have 
come from all over the State in the buses with 
a purpose. Of cource, everywhere they have 
tried to say — you know the names — from 
Coorg, from Suratkal, etc. — they had been 
prevented. If you say you have hoisted and 
they say you have not hoisted, I am not coming 

to that point, but you brought the people. You 
wanted to vacate the lane where the police was 
watching. The police was a handful in number 
and this was an unruly crowd with javelins and 
arms in hands. That is where the confrontation 
started. The police did not fire all of a sudden. 
Only the firing part is being told here. No, first 
they resorted to lathi-charge and teargas. They 
even fired the rubber bullets. When these things 
could not control, as a last resort, in self-
defence they opened the fire. Yes, Sikander 
Bakhtji quoted from the Indian Express. There 
is a different opinion. Yes, Sikander Bakht Ji 
says one view that it is all a crowd under 
control. Hanumanthappa takes a different view. 
Here is a retired DIG. Each officer would take 
his own view saying mat he would have 
controlled them if was given the task. He acted 
foolishly. There is another police officer who 
has said this. There can be a different 
perception in understanding and controlling the 
matters. But the man on the spot, who is in 
charge, maybe he was wrong. I do not know he 
is perfect, but, at that moment of time, when 
there is a confrontation between a huge crowd 
organised for the purpose and a handful of 
policemen who are there to protect that lane, 
they stopped this crowd from entering into the 
Idgah Maidan, the man on the spot is the judge 
at that time. So, he has acted. 

Let me tell you, there was a crowd of 3000. 
If it was an indiscriminating firing, then, all the 
3000 people would have been killed. 

 
SHRI H. HANUMANTHAPPA: Whether it 

was a discriminate firing or an indiscriminatory 
firing, I am not justifying it. I have already 
mentioned that it is an unfortunate incident. I 
am not defending the fellow who had fired. I 
am just mentioning here that it is not an 
indiscriminate firing which you are trying to 
paint. If it was an indiscriminatory firing, then, 
thousands of people who were present would 
have been lolled. 
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SHRI H. HANUMANTHAPPA: You 

cannot understand ray speech, sit down. 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): You have to conclude. 
SHRI H. HANUMANTHAPPA: Sir you 

have to give me some time. 
DR. BIPLAB DASGUPTA: Mr. Vice-

Chairman, our party should also be given an 
opportunity to speak on this matter. So far 
three or four Members belonging to different 
parties have spoken. Already it is 2.30 P.M. 
Let the Member not repeat what he has already 
said. 

SHRI H. HANUMANTHAPPA: [am not 
repeating. 

THE VICE-CHAIRMAN (SHRI V 
NARAYANASAMY): Hanumanthappaji, 
kindly be brief. I have still three Members from 
the Congress party listed here. 

If thirty 
Members of Parliament belonging to the BJP 
cannot control themselves within the four walls 
of Parliament, and you know how they have 
behaved in the beginning of the Zero Hour, 
you can imagine about he uncontrollable BJP 
workers outside. Unfortunately, the BJP is 
forgetting that they are a national party and 
they are forgetting that they are the main 
Opposition party. The whole country is 
looking towards them. They are starting their 
own model of entering into the disputed area 
and fencing the area. 

 

SHRI H. HANUMANTHAPPA: I am 
only quoting from their speeches. They have 
passed a resolution in their national executive 
session. They said. We are going to form a 
Government in Kamataka. I am a Member 
from the Karnataka State. 

I have got every right to say that. Keeping 
an eye on the elections—there are going to be 
elections there—they have taken this 
communal violence to the South where as I 
said, the people are peace-loving. In the South, 
people are peace-loving and they respect each 
other. We have no communal violence there 

 

What has happened in Hubli is totally a 
perversion, a misconception, a misplanning. 

THE VICE-CHAIRMAN (SHRI V 
NARAYANASAMY): Mr. Janardan Yadav, I 
do not want any running commentary from you. 

SHRI H. HANUMANTHAPPA: It is a 
deliberate act on the part of certain friends, to 
see, to instigate and to communalise the whole 
situation. It was a disputed area. The Matter is 
subjudice. The do not respect the verdict of 
court. They file one affidavit and act contrary 
to that outside. These ae people having an eye 
on the elections. The State of Karnataka is 
going in for elections in the near future. Here 
is the secret of it. Why have they not done the 
same thing in the North? Why have they 
forgotten Uttar Pradesh? Why have they 
forgotten Madhya Pradesh? Why have they 
forgotten Rajasthan and other places? Because 
right now there are not elections. They have 
already tasted the last elections. 
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asis happening in the North.

 
 

DR. BIPLAB DASGUPTA: Mr. Vice-
Chairman, Sir, I feel that the issues we are 
discussing today are very important ones. 
When I was a child, the national flag was seen 
as a flag which symbolised national 
integration. Subhas Chandra Bose, who formed 
the Indian National Army, had in his ranks 
Generals belonging to the Hindu community 
and the Muslim community. There was a Sikh 
also. He found it necessary to bring all the 
communities together in the national liberation 
struggle. At that time, the flag symbolised 
national integration where all the communities 
had to play an important role in hoisting the 
flag. As far as the Independence "Day was 
concerned. Again, I remember it as a day of 
happiness because the yoke of imperialism was 
removed on that day and the country became 
independent. And, today, when we remember 
the Independence Day, we also remember it as 
a day for taking a vow to protect our 
independence. Unfortunately, what happened 
in Hubli that day was something which created 
an atmosphere of national disintegration 
because hatred between communities was 
provoked. It is also something which is 
unfortunate because it created unhappiness. 
The National Independence Day is not a day 
when you hold such programmes, such 
meetings, which really make everyone feel 
unhappy. The issue is not whether the BJP 
carried the national flag to that place or not. 
The question is, what was the motive behind it? 
The impression one gets, from the way the 
whole issue was built up day after day by the 
BJP Press, by the various Press conferences, 
various statements, is that they were itching for 
a confrontation, a confrontation with a 
minority community. That was the impression 
which was created. Sikandar Bakht Saheb has 
said that he assured the Muslim community 
about something. But why should they accept 
this assurance at its face value after what 
happened on the 6th December in Ayodhya? 
We had an experience. Despite the assurances 
given by the BJP leaders there was violence. 
Why should any such assurance be taken 
seriously by the 

Muslim community even when it comes from 
some of the highest leaders of that party? The 
point is, the whole motive behind organising 
this programme was to provoke communal 
hatred, communal disharmony. The BJP takes 
the position that the land was under dispute and 
there was encroachment. Even in Bengal, I 
know of many places where temples have been 
built, even mosques have been built, on public 
land. What do we do? Do we go and demolish 
them? We cannot do that. We show respect to 
religious sentiments, even when there is 
encroachment of public land. Even if 
encroachment of public land has taken place, it 
does not mean that you can go and violate 
communal harmony or hurt the sentiments of a 
community by taking such an action. The 
action taken by the BJP was certainly aimed not 
at fostering communal unity, not at bringing 
about national integration, not even at 
upholding the independence of the country, but 
mainly at using this incident as a step towards 
capturing power in Karnataka. My friend from 
Kamataka. I think, has made a right point when 
he has said that had there been no election in 
prospect in Karnataka, probably, this incident 
would not have been organised in Kamataka 
but would have been organised in some other 
place. So, it was very unfortunate that this 
decision had been taken by the BJP leadership 
which led to bloodshed. Any bloodshed is 
unfortunate. These six-seven people, who have 
died, would never come back. We should feel 
sorry about them. But, it should also be the 
responsibility of the BJP to see to it that when 
they organise these programmes, such things do 
not happen. Since these people have died due to 
police firing, it does not mean that the police 
alone is responsible for that. I would put this 
reponsibility squarely on the BJP leadership for 
organising such a programme which led to such 
a bloodshed. Their inability to control the mob 
which they were leading, eventually led to the 
unfortunate incident. So, what has happened is 
very, very unfortunate. Those lives would never 
come back. But, for this, I will squarely put the 
blame on the BJP leadership I also find it very 
unfortunate that the BJP leadership has 
mentioned about the Jalianwalah Bagh tragedy. 
I do not know how much they know about the 
Jalianwalah Bagh 
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tragedy. What had happened in 1919 was a 
landmark in the history of the national 
movement of our country where the Hindus, 
the Muslims and the Sikhs, all gathered 
together in a public place and General Dyer 
had opened Fire on them by sealing all the 
points of exit. The occurrence of the 
Jalianwalah Bagh tragedy is remembered by 
us both with a sense of pride and also as an 
occurrence which inspires us to take a resolve 
to protect our independence. Those who had 
laid down their lives in this occurrence became 
martyrs. But, the point is, such a comparison 
has been made, which led to so much of 
shouting in this House, which could have been 
avoided. 

Lastly, I would like to say, if the BJP 
friends think that communal issues are handy 
issues with the help of which they can mobilise 
public opinion and win elections, then I hope 
that they would realise from their own past 
experience that this is a suicidal policy. They 
should realise that even after the 6th December 
episode, they could not retain power in Uttar 
Pradesh. Madhya Pradesh and Himachal 
Pradesh. The people of India, whatever their 
other failings, will not condone such type of 
deliberate communal attempt to divide the 
people. Both the Hindus and the Muslims 
would not pardon them for what had happened 
either in Ayodhya or in other places. I would 
request the leaders of the BJP to be somewhat 
more responsible. If they really want to 
establish themselves as a national party. They 
should realise that India consists of many 
communities and their objective should be to 
bring all the communities together and not to 
divide them. They should raise national issues. 
Only the other day, when we, from the 
National Front and the Left Front had raised 
the issue of the ATR, we had no co-ordination 
with them. But the BJP, somehow, join us. 
Why am I saying this? Whatever it is, the BJP 
should have continued to take up issues of 
secular nature which affect our national 
interests rather than getting into issues, which 
unfortunately, divide the people. I would 
request the BJP leadership to be more 
responsible in future and should not provoke 
incidents which destroy the communal amity 
and lead to such type of bloodshed. 

SHRI B. K. HARIPRASAD (Karnataka): 
Mr. Vice-Chairman, Sir, it is really very 
unfortunate that a well-respected senior leader 
of the Opposition, had to be arrested in 
Bangalore, whatever may be the reasons. The 
controversy here, as Hanumanthappa] i said, 
has two sides. One side says that it is a public 
place and the other side says that it is not a 
public place. We may come to the conclusion 
that it is a disputed site. Sir, if I say South, 
then, the hon. Members may say that there is a 
difference between North and South. So let me 
confine myself to Karnataka. Basically, the 
people of Karnataka are peace-loving. They 
maintain communal harmony. Even today, 
you can see that there are so many temples, 
mosques and durgahs situated together. 

Not even a single communal riot is 
reported. The history of this ground goes back 
to 1907. Neither was I nor were some of the 
leaders bom at that time. The history goes 
back to 1907. Even after 1947, neither was 
there any dispute about this land nor did any 
of the political parties try to create a nuisance 
or nonsense on this piece of land. When did 
the troble start? The trouble started only from 
1991 or 1992. Where were these people, the 
so-called patriots, people having the highest 
esteem and respect for the National Flag, 
patriotism and high ideals, all these forty 
years? They never attempted anything on this 
ground. Overnight they wanted to hoist a flag. 
As rightly said by our Communist friend, their 
intentions are now clear. Nobody has a right to 
stay in this land if he disrespects the National 
Flag. A person, whosoever he may be, 
however big he may be, has no place in this 
land if he disrespects the National Flag. Let 
me not restate what the National Flag stands 
for in this country. As rightly said by some of 
(he senior leaders, with vast diversity, the 
National Flag stands for peace, progress and 
harmony. What have you done with it? I do 
not endorse what the police has done, but there 
was no other go for the police. I could 
understand that there are people who can hoist 
the National Flag there in the Karnataka State. 
There was no necessity for Miss Uma Bharti 
to go, dressed in jeans and mini skirts, to 
Hubli-Dharward to escape the police-arrest. 
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Why should she feel scared? It is our own 
land. It is Mother India. Nobody feels scard to 
go there to hoist the National Flag. I agree that 
Sikander Bakht Saheb went there like a 
Maharaja! 

I am not a Pandit in Hindi or Urdu, but 1 
know only one couplet: 

 
Please keep us away. We are away from all 

these things. Please keep us away. And the 
police resorted to firing or whatever it was, but 
(here was no other go for it, because I knew, I 
understood that the BJP or its founders are not only 
training RSS cadres but also animals. They 
brought monkeys there to hoist a flag. Anybody 
can understand a human being going there and 
hoisting a flag but not animals! Even in a circus the 
animals are trained. That means, it cannot be taken 
for granted that with sheer patriotism, with sheer 
respect for the National Flag that a lot of people 
had gone there. There is a party called BJP in 
Kamataka also. That could have given a call to the 
people of Karnataka. What was the response? One 
of the Members of Pasrliament—it is a shame— 
was even waiting to get arrested by the police 
with hardly five people! Maybe, ten; maybe, 
hundred. I am a layman. I am the sallest 
worker of my Party. If I go to a place and give 
a call, a minimum of five thousand people will 
come to me, anywhere in India. They could 
have done it. Why did they want Miss Uma 
Bharti. Why did they want people from 
Hyderabad and Maharashtra, from 
everywhere? And these people speak of 
patriotism! Let me remind them of what 
happened to the people of the South, who were 
living in Bombay in the sixties. The so-called 
political party which has aligned itself with BJP, 
the Shiv Sena, we know what atrocities they 
committed on the South Indian people. People 
have not forgotten that. The pseudo-patriotism, 
the pseudo-Hinduism will not succeed. Let us 
make it clear that whenever they tried to create 
communal disharmony the 

people in the country, leave alone the people in. 
the other in the country, the people of U. P., the 
people of Himachal Pradesh and the people of 
Madhya Pradesh have shown them their right 
place. Though the BJP has no hold in 
Kamataka, they were able to retain their 
deposits here and there. They will lose even 
those deposits this time. The people of 
Karnataka are not for this and, for that matter, the 
whole people of South India. Their intentions 
were purely political, keeping in view the 
forthcoming elections. With these words I once 
again pleadwith and request to— I don't know 
much words from the Oxford Dictionary—the 
BJP people not to provoke the emotions of the 
people in the South. 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANSAMY): Kindly take your seat. It 
will not go on record. (Interruptions).., 
Whatever he says will not go on record. 
{Interruptions)... 

*Not recorded. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Kindly take your seat. 
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 †[]Transliteration in Arabic Script 
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†[ Transliteration in Arabic Script 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): The hon Leader of the 
Opposition says that he has got some work... 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mathurji, I called 
another name. I have not called your name. 

I have not asked you to speak. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Shri Sangh Priya 
Gautam. Only three minutes has been allowed 
to you by the Chair. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Only three minutes 
were allowed to you. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Gautam, you have to 
conclude now. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Kindly conclude. 
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SHRIMATI MARGARET ALVA: Mr. 
Vice-Chairman, Sir. we have been listening, 
over the last four hours, to the various 
opinions that have been expressed in the House 
and the various accusations that have been 
made from some quarters of the House about 
the incident in Hubli. I rise. Sir, first of all, to 
say that we do share the sorrow of all those 
who have expressed it here and outside at the 
unfortunate loss of lives in Hubli which was 
absolutely unnecessary if a situation had not 
been created in which the law enforcing 
authorities had to ultimately intervene and 
protect the rights of the common citizens to 
peace and tranquillity in Hubli. Sir, it is 
obvious from the planning and from all the 
statements that have been made from particular 
quarters, that the BJP leadership had really 
wanted to launch its election campaign in the 
South from Hubli. It has used this occasion to 
start literally a political campaign. Immediately 
after the incident, the first demand has been 
for the dismissal of the local Government. And 
all sorts of other charges which are, 
undoubtedly, political in nature have been 
made. I do not wish to go into them at this 
stage. All I wish to say, Sir, is that Hubli has 
had a tradition of peace and tranquillity. In 
Hubli, Hindus, Muslims and other minorities 
have lived in peace, in total understanding, 
and the atmosphere was vitiated, 
unfortunately, on a solemn day lime the 
Independence Day, using nothing less than the 
National Flag as an instrument for creating 
discord and dissension among the local 
communities. 

Sir, since the issue of the legal status of 
the land has been raised repeatedly—we have 
had different versions—I would like to place 
on record a few facts about the dispute itself. 
It was in 1921 that the then Municipality of 
Hubli Dharwar, had passed a resolution 

granting the open space of land in front of the 
Idgah on a lease basis, for a period of 999 
years, on a nominal rent of Re. l/-per year, to 
the Anjumane-islam, Hubli. The said plot 
measured 1 acre S guntas and 76 square yards, 
bearing CGS No. 174. The resolution was 
approved by the Government of Bombay—at 
that time, these areas were under the 
Government of Bombay—on 11.1.1922. 
Thereafter, a document came to be executed 
in 1930 by the Anjuman-e-Islam, Hubli, in 
favour of the Chief Officer of the Municipality 
of Hubli. The document was supposed to be a 
lease deed in respect of the open space which 
was permitted to be used only for religious 
purposes and to enclose it with a compound 
wall, prohibiting them from subletting it and 
also from erecting any building on it. 

In the meanwhile, during 1960, a modified 
order was passed by the Administrator of the 
Municipal Corporation, to enable Anjuman-e-
Islam to construct shops around the Idgah. On 
30.3.62, Anjuman-e-lslam executed a 
document, styled as "rent note', in favour of 
the Commissioner of Hubli-Dharwar 
Municipal Corporation, in terms of the 
Government Order of 1962. In 1971, 
Anjuman-e-Islam secured permission to put 
up construction on the plot in accordance with 
the plan approved by the Corporation, the 
validity of which was extended up to 1972. 
When Anjuman-e-lslam started construction 
of six shops, the BJP and some of the local 
leaders objected to construction of the 
building. The litigation is going on between 
both the parties since then, which means, the 
BJP has been a party to the dispute. 
(Interruptions) 

SHRI SANGH PRIYA GAUTAM: In 
1972? 

SHRIMATI MARGARET ALVA: From 
1972. 

SHRI SANGH PRIYA GAUTAM: The 
BJP came into existence in 1980. There was 
no BJP before 1980. 

SHRIMATI MARGARET ALVA: Now, 
if you change your names and your Avtar 
every few years, then, it is very difficult to 
keep Irack. of you. (Interruptions) 
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THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Kindly take your seal. 
Mr. Yadav, take your seat. 

SHRIMATI MARGARET ALVA: Sir, 
aggrieved by the decision of the 
Hubli ......{Interruptions) 

SHRI S.S. AHLUWALIA: Mr. Vice-
Chairman, Sir, I object to Mr. Yadav's remark. 
I object to it. He should withdraw this word. 
This turban is a sign of sacrifice. This turban 
which I am wearing, was the sacred thread of 
the Hindus. It was die Tilak of Hindus and you 
are talking about this turban, you withdraw 
your words. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Yadav, you 
withdraw your words because your words 
should not hurt the sentiments of the Member. 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): He has already 
withdrawn those words. Madam, you continue. 
Those words have been withdrawn from the 
record. 

SHRIMATI MARGARET ALVA: Sir, 
aggrieved by the decision of the Hubli-
Dharwar Municipal Corporation granting 
permission for the construction of shops, these †[ 
]Not recorded 

parties filed a suit in 1972  in the Court of the 
Munsif at Hubli. The Commissioner of the 
Hubli-Dharwar Municipal Corporation was one 
of the defendants in the said suit. After the 
decision in the trial court, the matter was 
appealed before the Additional Civil Judge, 
Hubli. The Additional Civil Judge, Hubli, 
passed an order in 1982 and the hon. High 
Court of Karnataka has confirmed the 
Judgment of the Additional Civil Judge, Hubli, in 
1992. 

SHRI PRAMOD MAHAJAN: What was it? 

SHRIMATI MARGARET ALVA: One 
minute. Let me finish the whole thing. I am not 
going into the details of what happened. The 
Anjuman-e-Islam preferred an appeal before 
the Supreme Court of India. The Supreme 
Court of India has admitted it as a Special Leave 
petition and issued a stay order in 1992. The stay 
order reads as under: 

"The demolition of buildings in the area 
which was a subject matter of dispute in the 
file of the Karnataka High Court, is hereby 
stayed". 

So, all other actions on this area have been 
stayed by the Supreme Court. It is evident from 
the judgment of the High Court of Karnataka 
and that of the Additional Civil Judge, Hubli, 
that the dispute is about the usage of Idgah 
maidan and also the construction and 
demolition of buildings. In 1992, a group of 
people, belonging to the BJP... (Interruptions) 

SHRI PRAMOD MAHAJAN: You give 
the details. You are concealing the basic facts. 
What was the decision of the Commissioner of 
the Hubli-Dharwar Municipal Corporation? What 
was the decision of the Judicial Magistrate? 
What was the decision of the High Court and 
what was the stay order of the Supreme Court? 
You are concealing all these facts. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): She stated about the 
Municipal Corporation. 

SHRI PRAMOD MAHAJAN She is 
quoting what she wants to quote. 
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SHRIMATI MARGARET ALVA: I am 
not taking sides. I do not belong to this side 
or that side. (Interruptions) 

SHRI PRAMOD MAHAJAN: You cannot 
give a half-truth.... (Interruptions).... 

SHRIMATI MARGARET ALVA: Please 
listen to me... (Interruptions) ___ I am not 
yielding. You should not interrupt me. ... 
(Interruptions)....\ am not yielding. I am not  
yielding.   1   am   sorry,   I   am  not 
yielding ...........(Interruptions)... I am not 
yielding. 

SHRI PRAMOD MAHAJAN: She is 
misleading the House, Sir.............(Interrup 
tions) .... 

SHRIMATI MARGARET ALVA: Sir, 
what is this? What is he saying? .... 
(Interruptions).... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr Mahajan, from 
your side your version has been given. Let 
them give their version. 

SHRI PRAMOD MAHAJAN: Sir, it is 
not a question of version .............. (Interrup 
tions).... It is not our decision. It is a public 
litigation. 

SHRIMATI MARGARET ALVA: What 
is it, Sir? You cannot allow him to go on 
interrupting me like this. Why is he going on 
record; ...... (Interruptions) ......I am sory, I am 
not yielding. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Mahajan, you will 
have to hear the Minister. 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Mr. Ahluwalia, kindly 
take your seat .......(Interruptions).... 

SHRIMATI MARGARET ALVA: Sir. I 
am not yielding and I do not think that he 
should interrupt me when I am giving a reply. 

I am not going into the merits or the 
demerits of what has happened. What I am 

saying is that the matter is before the Supreme 
Court. It is sub judice and (Interruptions).... 
Please do not interrupt me. ...(Interruptions). 
.. The matter has been admitted in the 
Supreme Court as a Special Leave Petition and 
is pending with the Supreme Court. Sir, I want 
to say that a group of people belonging to the 
BJP planned, also in 1992, to hoist the 
National Flag at the disputed place coinciding 
with the unfurling of National Flag at "Lal 
Chowk' in Srinagar. As the place was disputed 
and the matter was pending before the High 
Court of Karnataka at that time, the local 
authorities decided not to allow any flag 
hoisting at the disputed place. This led to some 
tension in Hubli city then. Subsequently, the 
BJP activists have been making serious 
attempts to hoist the National Flag on the 
occasion of the Independence Day and the 
Republic Day. The district authorities have 
been thwarting all their attempts. In the last 
two years there were four attempts. Right? 
Okay. 

Regarding the attempted flag hoisting by 
the BJP and other elements at Idgah Maidan 
on 15.8.94, the situation-report is as follows: 

"The controversial Idgah Maidan was 
sealed by district authorities as a precautionary 
measure to prevent the BJP activists and other 
leaders, coming from all over, from hoisting 
the flag on 15.8.94. As a precautionary 
measure, curfew was also clamped in the limits 
of eight police stations between 3 P.M. on 
14.8.1994 up to the mid-night of 15.8.1994. 
Ms. Uma Bharti, MP, was arrested at 10.55 
A.M. on 15.8.1994 along with her supporters. 
Shri B.S. Yediyurappa, MLA and National 
Secretary of the BJP, was also arrested for 
defying the prohibitory orders along with 
followers at 11.30 A.M. Between 12.30P.M. 
and 1.00P.M. a crowd of about three to four 
thousand collected in the Maidan in front of 
the Savai Gandharva Kala Mandir near 
Deshpande Nagar. The crowd wanted Uma 
Bharti to come and address the gathering. 
Since Ms. Uma Bharti had been taken to 
preventive custody, the crowd was informed 
that she would not be allowed to address the 
gathering. The crowd got infuriated and 
resorted to vandalism. Immediately, local 
police arrested about 40 persons and they were 
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about to take them to Taluka Magistrate for 
being remanded to judicial custody. When the 
crowd surrounded the bus and tried to 
overpower the police. The bursting of teargas 
shells and rubber bullets had no effect and 
ultimately, as a last resort, the police opened 
fire to disperse the violent mob. Five persons 
died in the police-firing, ten persons suffered 
bullet injuries and twelve policemen and one 
Assistant Commandant were seriously injured. 
Additional reinforcements were rushed to the 
place and situation is tense, but under control. 
Director-General of Police also rushed to 
Hubli and the law and order situation is under 
control. 

The BJP then gave a call for the Hubli 
bandh on the 16th and "black flag' 
demonstration all over the State. District 
Magistrates and other Superintendents of 
Police have been asked to maintain total peace 
in the State. 

Sir, I am just placing these facts on record. 
I am not saying what the judgment of the 
Supreme Court should be. The point, on which 
all sections of this House are agreed, is, what 
is called for is an understanding, particularly 
on Independence Day; that there is no majority 
or minority when it comes to patriotism and 
nationalism. We all have to work together We 
all have to work for peace and understanding 
together. 
4.00 P.M. 

Therefore, the way in which the whole 
thing is now being sought to be made into an 
insult to the national flag because of the protest 
of some minority groups, who are anti-national 
and who do not want the national flag to be 
hoisted on the Independence Day, is not fair to 
leaders like my colleague. Prof. Sanadi, and 
many other outstanding leaders of different 
communities who have maintained peace and 
absolute amity between communities in Hubli. 
Election battles are fought. They are won and 
they are lost. But religion and particularly the 
national flag, should not become a symbol of 
this battle of the ballot. We all fight on issues, 
not on the national flag. 

Sir, I must say two things here, which, I 
think, would set the record right. One is that 
the State Government, rather the Chief 

Minister, has announced a judicial inquiry. 
The State Cabinet will decide tomorrow who 
should head the inquiry. Payment of 
compensation of Rs. 1,00,000 to the next of 
kin of those who died in the firing has also 
been announced. The situation is under 
control. I have just spoken to Bangalore a little 
while ago. There is no problem at all. There is 
no problem of any kind which has erupted 
after this. 

Sir, there is one issue on which the 
Members, particularly the BJP Members, 
spoke that is, the court orders. I think the BJP 
is the last party today who can quote laws and 
orders to us because even before the Supreme 
Court they had given affidavits, they had court 
orders, and they had committed themselves to 
following the court orders and then the Babri 
Masjid came down. Therefore, keeping this in 
view, we did not want to take any more 
chances. Karnataka is a peaceful Stale. 
Minorities and majorities, all of us, have lived 
in peace. We don't want the people, who have 
experimented in the North, who have burnt 
cities, whole areas-rather caused to bum the 
cities and whole areas-in the name of a place 
of worship, to destroy the amity in the South, 
particularly in Karanataka. Therefore, 1 wish 
to say that we share the concern of all those in 
the House, who have expressed their anguish 
over the turn of events. I would appeal to all 
sections not to make this a parly issue. This is 
not a Hubli issue. I think this is the time when 
we have to look at the whole issue as a 
national issue. Secularism is the cornerstone of 
our nation and all of us are committed to 
preserving this basic structure of our society. 
Therefore, I appeal to all of you, let us not get 
into acrimony over this issue. Those who died 
cannot come back to life. But we have to 
ensure at least that no more will die. 1 think it 
is what should really come out of this debate, 
in a sense of understanding and in a sense of 
national pride. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): We have taken more 
than 4 hours for one subject and that too during 
Zero Hour. Now we will go to the Government 
business. We will take up the Appropriation 
Bills. The other businesses, which are slated 
for today, may be taken up tomorrow. Now 
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Mr. Shankar Dayal Singh to continue his 
speech on the Bills. 

THE APPROPRIATION (NO. 3) 
BILL, 1994, THE APPROPRIATION (NO.4) 
BILL, 1994 & THE APPROPRIATION 
(NO.5) BILL, 1994— 

  


